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For the Applicant ¢ MWMr, P.B, Mishra, Counsel

For the Rgspondents: Mr, S. Choudhury, Counsel

Date of Order § 17«11-2003
0ORDER

MRe NITYANANDA PRUSTY, I

Heard Ld. Counsel for both the parties.i

2s _ Ih%¢j§e}icant had earlier filed an O A. challenging the
chargesheet against him in a disciplinary proceeding i.e. 0,4,

'53 of 1997. In'this 044s he has prayed for quashing of the charg-e
shget which is filed alonguith this U.A;;at Annexure;ﬂ/i1 andjaléo

for a direction to pay his OCRG alonguith interest at the rate of

18% per annum, It is submitted by the Lds Counsel for the spplicant
that in the meantime the disciplinary proceeding has already been
completed and in that view of the matter this 0,A. has become in-
fructuous, Houever, Ld. Counsel for the applicant submits that this

OeA« can accordingly be disopsed of with leave to the applicant to
challenge the final order passed in the disciplinary proceeding

before appropriate forum in accordance with lav. Mr, Choudhury, Ld,
Counsel for the officizl respondents has no objection to the above

prayer made by the Ld. Counsel for the applicant.

\§\t};hd§:/’ | -' Contdde..



S

o~

-2 -
3 #ccordingly, in view of the above subnissions madd by
the Ld, Counsel for both the parties, the OsA¢ is dismissed as
having become infructuous. However, the spplicant is at liberty

to approach the appropriate forum for redressal of his grievance

in according with lags. There shall be no order és to costs,
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